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Heard learned advocates Mr. R. A. Mishra and Mr. J. D. 

Ajmera for the apolicant and the respon(ents respectively. In 

the reply filed by the respondents it is stated that the present 

pay and pay scale and other conditions of service of the 

petitioner will be protected even if there is any re-designation 

effected' tor which an order is contemplated. The petitioner 

will have therefore, no grievance as there is no reversion. 

Accordingly the request for interim relief has no merit. Main 

application also does not have any cause survived. Accordingly 

OA/208/88 stands disposed of. 
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